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O.A. 1844787

Mo, Mriduls Roy, Tearned counsel appgaring for

the petitioner, wubmits that she bas no Instructions

bn tihe case and tnat she has oliven consent Lo ehngage

another  counsel  and,  therefore, she i nol 0 a

posilion Lo submit  anylhing in Lhds casc. fs the
counisel  has nothing Lo =ay aboul this casc, the same

%
is dismissed
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